FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BAHUBALI REALBUILD PRIVATE LIMITED

incorporated / registered

RELEVANT PARTICULARS
1. | Name of corporate debtor Bahubali Realbuild Private Limited
: Date of incorporation of corporate debtor 08/12/2011
3. | Authority under which corporate debtor is | Ministry of Corporate Affairs, ROC-Kolkata

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U45400WB2011PTC170429

5. | Address of the registered office and principal office
(if any) of corporate debtor

Registered office address a per the MCA Records:
Flat No- B 112, Nehru Colony, Kolkata, Kolkata, West
Bengal, India, 700040

6. Insolvency commencement date in respect of
corporate debtor

18th May, 2026 (The order copy uploaded on the NCLT
Website on 19th May, 2026)

7 Estimated date of closure of insolvency resolution | 14" November, 2026 (180 days from the CIRP
process commencement date i.e., 18" May, 2026)
8. | Name and registration number of the insolvency | Name: Kanchan Dutta

professional, as registered with the Board

professional acting as interim resolution | Reg No: IBBI/IPA-001/IP-P00202/2017-18/10391
professional
9. Address and e-mail of the interim resolution | Address: Chatterjee International Centre, 14" Floor, Flat

No. 13A, 33A J.L. Nehru Road, Kolkata 700071
Email id: kanchanekers.in

10. | Address and e-mail to be used for correspondence
with the interim resolution professional

Address: Chatterjee International Centre, 17* Floor, Flat
No. 13A, 33A, J.L. Nehru Road, Kolkata 700071
Email id: brpl.cirpagmail.com

11. | Last date for submission of claims

2™ June, 2026 (14 days from the CIRP admission order
uploaded i.e., 19" May, 2026)

12. | Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the
interim resolution professional

Not applicable as per information available with the IRP

13. | Names of Insolvency Professionals identified to act
as Authorised Representative of creditors in a class
(Three names for each class)

Not applicable as per information available with the IRP

14. | (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) Web link: https://www.ibbi.gov.in/home/downloads
Physical Address: same as above in point no. 10
(b) Not applicable as per information available with the

IRP

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of the Bahubali Realbuild Private Limited on 18™ May, 2026 (The order copy uploaded on the NCLT

Website on 19th May, 2026).

The creditors of Bahubali Realbuild Private Limited are hereby called upon to submit their claims with proof on or before
2" June, 2026 (14 days from the CIRP admission order uploaded i.e., 19" May, 2026) to the interim resolution

professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the

claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised representative
of the class [specify class] in Form CA- Not applicable as per information available with the IRP.

Submission of false or misleading proofs of claim shall attract penalties.

Kanchan Dutta R

Interim Kesolution Protessional

Bahubali Realbuild Private Limited (Under CIRP)
Reg No: IBBI/IPA-001/IP-P00202/2017-18/10391

Date and Place: 21* May, 2026, Kolkata
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WEST BENGAL STATE ELECTRICITY
TRANSMISSION COMPANY LIMITED

e (A Government of West Bengal Enterprise)
Registered Office: Vidyut Bhavan,Block-DJ, Sector-ll, Bidhannagar, Kolkata-700091
WBSETCL CIN: U40101WB2007SGC113474 « web: www.wbsetcl.in

E-TENDER FOR THE FOLLOWING WORKS ARE INVITED:-

NIT No.: CE(P)/WBSETCL/ | Procurement of 400/220/33 kV, 500 MVA
500 MVA Trf./26-27/01 Auto Transformers. Bid documents can be
Date: 21.05.2026. downloaded from 21.05.2026, 03:00 P.M.
and bids shall be submitted (online) up to 04:00 P.M., 19.06.2026.

NIT No.: CE(P)/WBSETCL/ Procurement of Porcelain Disc Insulators.
120kN Disc Insulator/26-27/02 | Bid documents can be downloaded from
Date: 21.05.2026 21.05.2026, 12:00 Noon and bids shall be

submitted (online) up to 04:00 P.M., 19.06.2026.

ICA-T8123(3)/2026

Visit the following websites - www.wbtenders.gov.in, www.wbsetcl.in for details.

KAUSHAL INVESTMENTS LIMITED

Regd. Office: 3, Bentinck Street, 4th Floor, Room No. D-8, Kolkata-700001
Email:info@kaushalinvest.com; Website: www.kaushalinvest.com
CIN: L65993WB1981PLC033363

®

Notice of Special Window for Transfer and D

1 of Physical Shares

Notice is hereby given that pursuant to the Securities and Exchange Board of India
("SEBI") Circular No. HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026 dated January
30, 2026 ("SEBI Circular"), a Special window is open for a period of one year, from
February 05, 2026 to February 04, 2027 to facilitate transfer and dematerialization of
physical securities which were sold/purchased prior to April 01, 2019. Investors who
have missed the earlier deadline are encouraged to take advantage of this opportunity.
During this period, the securities that are re-lodged for transfer (including those re-
quests that are pending with the Listed Company/RTA, as on date) shall be issued only
in demat mode. Due process shall be followed for such transfer- cum-demat requests.
The eligible investors can submit their requests along with requisite documents to the
Company: Kaushal Investments Limited at 3, Bentinck Street, 4th Floor, Room No. D-
8, Kolkata-700001, E-mail: inffo@kaushalinvest.com. For further details, please refer
SEBI Circular available at Company's website www.kaushalinvest.com.

For Kaushal Investments Limited
Sd/-

Virendra Gupta
Company Secretary & Compliance Officer

Date: 21.05.2026
Place: Kolkata

VIRAT LEASING LIMITED
Regd. Office: 1, Crooked Lane, 3rd Floor, Room No-324, Kolkata-700 069
Corp. Office: Jajodia Tower, 3, Bentinck Street, Room No. D-8, Kolkata - 700001
Email: info@vll.co.in; Website: www.vll.co.in
CIN: L65910WB1984PLC098684

Notice of Special Window for Transfer and Dematerialization of Physical Shares

Notice is hereby given that pursuant to the Securities and Exchange Board of India
("SEBI") Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated January
30, 2026 ("SEBI Circular"), a Special window is open for a period of one year, from
February 05, 2026 to February 04, 2027 to facilitate transfer and dematerialization of
physical securities which were sold/purchased prior to April 01, 2019. Investors who
have missed the earlier deadline are encouraged to take advantage of this opportunity.
During this period, the securities that are re-lodged for transfer (including those re-
quests that are pending with the Listed Company/RTA, as on date) shall be issued only
in demat mode. Due process shall be followed for such transfer- cum-demat requests.
The eligible investors can submit their requests along with requisite documents to the
Company: Virat Leasing Limited at Jajodia Tower, 3, Bentinck Street, 4th Floor, Room
No. D-8, Kolkata-700001, E-mail: info@ull.co.in. For further details, please refer SEBI
Circular available at Company's website www.vll.co.in.

For Virat Leasing Limited

Sd/-

Manisha Khandelwal

Company Secretary & Compliance Officer

Date: 21.05.2026
Place: Kolkata

DHUNSERI INVESTMENTS LIMITED
CIN: L15491WB1997PLC082808
Regd. Office: Dhunseri House 4A, Woodburn Park, Kolkata-700020
E-mail: mail@dhunseriinvestments.com; Website: www.dhunseriinvestments.com
Phone: 033 2280-1950 (5 Lines); Fax: 91-33-2287 8995

SECOND 100 DAYS CAMPAIGN- “SAKSHAM NIVESHAK”

This is in continuation to the earlier 100-day special outreach campaign “Saksham
Niveshak” undertaken by the Company pursuant to the communication received from
the Investor Education and Protection Fund Authority (‘IEPFA”), Ministry of Corporate
Affairs (“MCA") dated March 27, 2026 the Company has commenced a Second 100
Days Campaign- “Saksham Niveshak” to further reach out to shareholders whose
dividends remain unpaid or unclaimed.

Accordingly, Dhunseri Investments Limited (‘the Company”) has launched the said
campaign for the period from April 1,2026 to July 9, 2026.

Inline with this initiative, the shareholders of the Company who have unpaid/ unclaimed
dividend(s) with the Company or whose KYC details, (viz. PAN; Nomination details,
postal address, mobile number, email, Bank account details and Specimen signature),
have notbeen updated are requested to submit the documents.

All the shareholders of the Company who have unpaid/unclaimed dividend or those who
are required to update their Know Your Customer ('KYC') can download the required
forms from the Company's website: https://www.dhunseriinvestments.com/investor-
related.html and submit the duly signed form along with the KYC documents to Registrar
and Share Transfer Agent of the company at the following address:
Maheshwari Datamatics Pvt. Ltd.
23 R.N Mukherjee Road, 5" Floor, Kolkata 700001
Tel:(033) 22482248, 22435029
Email: contact@mdplcorporate.com Website: www.mdpl.in

Further, the shareholders who are holding shares in demat mode and have not updated
their details are requested to update the same with their respective Depository
Participant(s) (DP) and send us the Client Master List duly attested by DP.

Shareholders are kindly requested to take note of the above instructions and act
accordingly.

For any further queries / clarifications in relation to Second 100 days Campaign -
“Saksham Niveshak”, the Shareholders may reach the Company's RTA as per the
details mentioned above to the Company at https:/www.dhunseriinvestments.com

lindex.himl For Dhunseri Investments Limited

Sd/-

Place: Kolkata Payal Kumari Shaw

NAGA DHUNSERI GROUP LIMITED
CIN: L01132WB1918PLC003029
Regd. Office:' Dhunseri House', 4A, Woodburn Park, Kolkata-700020;
Phone: 91-33-22801950 (5 Lines) Fax: 91-33-2878350/9274;
Website:www.nagadhunserigroup.com; E-mail: mail@nagadhunserigroup.com

SECOND 100 DAYS CAMPAIGN- “SAKSHAM NIVESHAK”

This is in continuation to the earlier 100-day special outreach campaign “Saksham
Niveshak” undertaken by the Company pursuant to the communication received from
the Investor Education and Protection Fund Authority (‘lEPFA”), Ministry of Corporate
Affairs (“MCA”) dated March 27, 2026 the Company has commenced a Second 100
Days Campaign- “Saksham Niveshak” to further reach out to shareholders whose
dividends remain unpaid or unclaimed.

Accordingly, Naga Dhunseri Group Limited (‘the Company”) has launched the said
campaign for the period from April 1, 2026 to July 9, 2026.

In line with this initiative, the shareholders of the Company who have unpaid/ unclaimed
dividend(s) with the Company or whose KYC details, (viz. PAN; Nomination details,
postal address, mobile number, email, Bank account details and Specimen signature),
have notbeen updated are requested to submit the documents.

All the shareholders of the Company who have unpaid/unclaimed dividend or those who
are required to update their Know Your Customer ('KYC') can download the required
forms from the Company's website: https://nagadhunserigroup.com/
investors/info/ISR.html and submit the duly signed form along with the KYC documents
to Registrar and Share Transfer Agent of the company at the following address:

Maheshwari Datamatics Pvt. Ltd.
23 R.N.Mukherjee Road, 5" Floor, Kolkata 700001
Tel:(033) 22482248, 22435029

Email: contact@mdplcorporate.com Website: www.mdpl.in

Further, the shareholders who are holding shares in demat mode and have not updated
their details are requested to update the same with their respective Depository
Participant(s) (DP) and send us the Client Master List duly attested by DP.

Shareholders are kindly requested to take note of the above instructions and act
accordingly.

For any further queries / clarifications in relation to Second 100 days Campaign -
“Saksham Niveshak”, the Shareholders may reach the Company's RTAas per the details

mentioned above to the Company at mail@nagadhunserigroup.com.

For Naga Dhunseri Group Limited
Sd/-

Place: Kolkata Sakshi Agarwal

Date : 20" May, 2026 Company Secretary & Compliance Officer

MINT INVESTMENTS LTD
CIN: L15142WB1974PLC029184
Regd. Office:' Dhunseri House', 4A, Woodburn Park, Kolkata - 700020;
Phone: 91-33-22801950 (5 Lines) Fax: 91-33-2878350/9274;
Website: www.mintinvestments.in; E-mail: mail@mintinvestments.in

SECOND 100 DAYS CAMPAIGN- “SAKSHAM NIVESHAK”

This is in continuation to the earlier 100-day special outreach campaign “Saksham
Niveshak” undertaken by the Company pursuant to the communication received from the
Investor Education and Protection Fund Authority (‘IEPFA”), Ministry of Corporate Affairs
(“MCA") dated March 27, 2026 the Company has commenced a Second 100 Days
Campaign- “Saksham Niveshak” to further reach out to shareholders whose dividends
remain unpaid or unclaimed.

Accordingly, Mint Investments Limited (‘the Company’) has launched the said
campaign for the period from April 1,2026 to July 9, 2026.

In line with this initiative, the shareholders of the Company who have unpaid/ unclaimed
dividend(s) with the Company or whose KYC details, (viz. PAN; Nomination details,
postal address, mobile number, email, Bank account details and Specimen signature),
have notbeen updated are requested to submit the documents.

All the shareholders of the Company who have unpaid/unclaimed dividend or those who
are required to update their Know Your Customer ('KYC') can download the required
forms from the Company's website: https:/www.mintinvestments.in/investors.html and
submit the duly signed form along with the KYC documents to Registrar and Share
Transfer Agent of the company at the following address:
Maheshwari Datamatics Pvt. Ltd.
23 R.N Mukherjee Road, 5" Floor, Kolkata 700001
Tel:(033) 22482248, 22435029

Email: contact@mdplcorporate.com Website: www.mdpl.in

Further, the shareholders who are holding shares in demat mode and have not updated
their details are requested to update the same with their respective Depository
Participant(s) (DP) and send us the Client Master List duly attested by DP.

Shareholders are kindly requested to take note of the above instructions and act
accordingly.

For any further queries / clarifications in relation to Second 100 days Campaign -
“Saksham Niveshak”, the Shareholders may reach the Company's RTA as per the details

mentioned above to the Company at mail@mintinvestments.in
For Mint Investments Ltd
Sd/-

Place: Kolkata Gajal Agarwal

Date : 20" May, 2026 Company Secretary & Compliance Officer

FORMA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF BAHUBALI REALBUILD PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Bahubali Realbuild Private Limited

2. | Date of incorporation of corporate debtor 08/12/2011

3. | Authority under which corporate debtor is incorporated /
registered

Ministry of Corporate Affairs, ROC-Kolkata

4. | Corporate Identity No. / Limited Liability Identification No.
of corporate debtor

U45400WB2011PTC170429

5. | Address of the registered office and principal office
(ifany) of corporate debtor

Registered office address as per the MCA Records:
FlatNo-B 112, Nehru Colony, Kolkata, West Bengal,
India, 700040

6. | Insolvency commencement date in respect of corporate
debtor

18th May, 2026 (The order copy uploaded on the NCLT
Website on 19th May, 2026)

7. | Estimated date of closure of insolvency resolution
process

14th November, 2026 (180 days from the CIRP
commencement date i.e. 18th May, 2026)

Name: Kanchan Dutta
Reg No: IBBI/IPA-001/IP-P00202/2017-18/10391

8. |Name and registration number of the insolvency
professional acting as interim resolution professional

9. | Address and e-mail of the interim resolution professional,
as registered with the Board

Address: Chatterjee International Centre, 14th Floor,
FlatNo. 13A, 33A J. L. Nehru Road, Kolkata 700071
Email id: kanchan@kgrs.in

10. | Address and e-mailto be used for correspondence with
the interim resolution professional

Address: Chatterjee International Centre, 17th Floor,
FlatNo. 13A, 33A, J.L. Nehru Road, Kolkata 700071
Email id: brpl.cip@gmail.com

11. | Lastdate for submission of claims 2nd June, 2026 (14 days from the CIRP admission

order uploadedi.e. 19th May, 2026)

12. | Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the interim
resolution professional

Not applicable as per information available with the IRP

13. | Names of Insolvency Professionals identified to actas
Authorised Representative of creditors in a class
(Three names for each class)

Not applicable as perinformation available with the IRP

14. |(a) Relevant Formsand (a)Web link : https:/www.ibbi.gov.in/home/downloads
Physical Address:same as above in point no. 10
(b) Not applicable as per information available with the

IRP

(b) Details of authorized representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the of a corporate i
resolution process of the Bahubali Realbuild Private Limited on 18th May, 2026 (The order copy uploaded on the NCLT
Website on 19th May, 2026)

The creditors of Bahubali Realbuild Private Limited are hereby called upon to submit their claims with proof on or before 2nd
June, 2026 (14 days from the CIRP admission order uploaded i.e., 19th May, 2026) to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shallindicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class
[specify class] in Form CA- Not applicable as per information available with the IRP.
Submission of false or misleading proofs of claim shall attract penalties.

Kanchan Dutta
Interim Resolution Professional
Bahubali Realbuild Private Limited (Under CIRP)

Date and Place: 21st May, 2026, Kolkata Reg No: IBBI/IPA-001/IP-P00202/2017-18/10391

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limited)

Reg.Off.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,
2nd Lane, Cenatopha Road, Alwarpet, Teynampet, Chennai-600018
Truhome Head Office. Level 3, Wockhardt Towers, East Wing C-2 , G Block,
| | FINANCE | Bandra Kurla Complex, Bandra (East), Mumbai-400051
Website: http://www.truhomefinance.in

PHYSICAL POSSESSION NOTICE

Whereas, The undersigned being the authorised officer of Truhome Finance Limited
(Formerly Shriram Housing Finance Limited) under the provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (said
Act) and in exercise of powers conferred under Section 13(12) of the said Act read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 (said Rules) issued demand notices to
the Borrowers details of which are mentioned in the table below to repay the amount
mentioned in the said demand notices.

The Borrowers having failed to repay the amount, notice is hereby given to the
Borrowers and the public in general that the undersigned being the Authorised officer
Truhome Finance Limited (Formerly Shriram Housing Finance Limited) has taken
PHYSICAL POSSESSION of the property described herein below in exercise of powers
conferred on him under Section 13(4) of the said Act read with rule 8 of the said Rules on
18/05/2026.

The Borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealing with the property will be subject to the charge of Truhome
Finance Limited (Formerly Shriram Housing Finance Limited) for an amount as mentioned
herein below with interest thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

Borrower's Name and Address

(1). Mr. Devendra Kumar Golhani S/o Mr. Girja Prasad Golhani

(2). Mrs. Manisha Soni Golhani W/o Mr. Devendra Kumar Golhani

Flat No.-A/501, Avanti Tower, Rajdhani Vihar, Kachna Road,Sardhoo, Saddu, Behind
Shanti Sarover, Bindrawangarh, Raipur, C.G — 492007.

Loan Account No. SBTHRAIP0000376/ STUHRAIP0000377

Amount due as per Demand Notice

Rs. 17,34,692/- (Seventeen Lakh Thirty Four Thousand Six Hundred Ninety Two Only) as
on dated. 07/03/2026 under reference of Loan Account No. SBTHRAIP0000376, & Rs.
10,79,097/- (Ten Lakh Seventy Nine Thousand Ninety Seven Only) as on dated.
07/03/2026 under reference of Loan Account No. STUHRAIP0000377, along with further
interest as mentioned hitherto and incidental expenses, costs etc. Notice Date-
11/03/2026

Description of Mortgaged Property

All the piece and parcels of immovable property being - Residential project named as
"AVANTI TOWER BLOCK "A" "B" & "C"" developing on piece & parcel of land bearing
Survey No- 517/1, 517/2, 518/1, 515/2 (Total Project Area 65032 Sq. Ft.), Bearing
Individual Flat No-501, 5th Floor, Block No. A, Built up Area 735 Sq. Ft. (Super Builtup
Area 970 Sq. Ft) situated at Vill-Saddu, PH.No-109, R.I.C-Raipur, Ward No-27, Dr.
Bhimrao Ambedkar Ward, Raipur, Tehsil- Distt-RAIPUR C.G. Bounded as under:-East —
Open Area, West- Corridor, North- Stair Case , South- Flat No. A/502

Sd/- Authorised Officer- Truhome Finance Limited
(Earlier Known as Shriram Housing Finance Limited)

Place: Raipur (CG)
Date : 18.05.2026

'Rohra Plaza', 1st Floor, Municipal Bus Stand, POSSESSION NOTICE
J.C. Ghosh Sarani, Chinsurah Dist.- Hooghly-712101, P
W.B. E-mail: sbi.64153@sbi.co.in
Alc. No. 39027079574 (HBL), 40773772843 (Insta Top up),
40240221201 (Xpress Credit), 40327513210 (Pre Approved Xpress Credit)

Whereas

The undersigned being the Authorised Officer of the State Bank of India,
RACPC Chinsurah under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of the powers conferred under section 13(12) read with the rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice
dated 26.02.2026 calling upon the Borrower Sri Dinabandhu Bug S/o Late
Dibakar Bug & Co-Borrower Smt. Rita Bug, both are residing at: Vill.-
Goyai, P.O.- Amar, P.S.- Dadpur, District- Hooghly, Pin-712149 to repay
the amount as mentioned in the notice being Rs.16,45,699.00 (Rupees
Sixteen Lakh Forty Five Thousand Six Hundred Ninety Nine Only) as on
25.02.2026 plus further interest there on within 60 days from the date of
receipt of the said notice.

The Borrower and/ or Co-Borrower having failed to repay the amount, notice
is hereby given to the Borrower and/ or Co-Borrower and the publicin general
that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him/her under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules,
2002 onthis 20"day of May of the Year 2026.

The Borrower and/ or Co-Borrower in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the State Bank of India, RACPC
Chinsurah, for an amount of Rs.16,45,699.00 (Rupees Sixteen Lakh Forty
Five Thousand Six Hundred Ninety Nine Only) as on 25.02.2026 and
further interest thereon.

The Borrower and/ or Co-Borrower’s attention is invited to provisions of sub-
section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that piece and parcel of land & building measuring an area 12 satak more
orless in Mouza - Bakreshwar, J.L. No. 1, L.R. Khatian No. 147, New Khatian
No.987,R.S.DagNo. 314, L.R. Dag No. 428 (Area of land 3 satak)

The Land is butted and bounded by: On the North: Land of Surat Ali, On
the South: 8 Ft. wide Panchayat Road, On the East: Seller own land, On the
West: Land of Shuku Nandi.

R.S.DagNo. 315, L.R. Dag No. 429 (Area of land 9 satak)

The Land is butted and bounded by: On the North: Land of Surat Ali, On
the South: 8 Ft. wide Panchayat Road, On the East: Land of Pasupati Ray,
On the West: Seller own land.

Situated at Vill. - Satithan, under 2 No. Satithan, P.S. Dadpur, District
Hooghly, Being Deed No. 601077323, for the year 2017. A.D.S.R.O.
Hooghly.

The property stands in the name of Sri Dinabandhu Bug S/o. Late.
Dibakar Bug.

Date : 20.05.2026
Place: Chinsurah, Hooghly

: SBI RACPC CHINSURAH (64153) LGN 1)

(For Immovable Property)

Authorised Officer
State Bank of India

@ Dhunseri®

Dhunseri Ventures Limited

CIN: L15492WB1916PLC002697
Regd. Office:“Dhunseri House", 4A, Woodburn Park, Kolkata-700 020
Ph: 033-2280 1950-54; Website: www.aspetindia.com
E-mail: info@aspetindia.com; investors@aspetindia.com

SECOND 100 DAYS CAMPAIGN-“SAKSHAM NIVESHAK”

This is in continuation to the earlier 100-day special outreach campaign
“Saksham Niveshak” undertaken by the Company pursuant to the
communication received from the Investor Education and Protection
Fund Authority (“IEPFA”), Ministry of Corporate Affairs (“MCA") dated
March 27, 2026 the Company has commenced a Second 100 Days
Campaign- “Saksham Niveshak” to further reach out to shareholders
whose dividends remain unpaid or unclaimed.

Accordingly, Dhunseri Ventures Limited (“the Company”) has launched
the said campaign for the period from April 1, 2026 to July 9, 2026.

In line with this initiative, the shareholders of the Company who have
unpaid/unclaimed dividend(s) with the Company or whose KYC details,
(viz. PAN, Nomination details, postal address, mobile number, email,
Bank account details and Specimen signature), have not been updated
are requested to submit the documents.

All the shareholders of the Company who have unpaid/unclaimed
dividend or those who are required to update their Know Your
Customer ('KYC’) can download the required forms from the Company’s
website: https://aspetindia.com/investors/shareholders-information/
investors-services/forms and submit the duly signed form along with
the KYC documents to Registrar and Share Transfer Agent of the
company at the following address:

Maheshwari Datamatics Pvt. Ltd.

23 R.N. Mukherjee Road, 5th Floor, Kolkata 700001
Tel: (033) 2248 2248, 2243 5029
Email: contact@mdplcorporate.com
Website: www.mdpl.in

Further, the shareholders who are holding shares in demat mode and
have not updated their details are requested to update the same with
their respective Depository Participant(s) (DP) and send us the Client
Master List duly attested by DP.
Shareholders are kindly requested to take note of the above instructions
and act accordingly.
For any further queries/clarifications in relation to Second 100 days
Campaign- “Saksham Niveshak’, the Shareholders may reach the
Company's RTA as per the details mentioned above or to the Company
at investors@aspetindia.com, cs@aspetindia.com.

For Dhunseri Ventures Limited
Sd/-
Simerpreet Gulati

Place : Kolkata
Date : May 20, 2026

Company Secretary & Compliance Officer

HEALTHCARE GLOBAL ENTERPRISES LIMITED

CIN: L15200KA1998PLC023489
Phone: +91 — 80 — 4660 7700, Fax: +91 — 80 — 4660 7749
Email: investors@hcgel.com; Website: www.hcgoncology.com

Regd Off: HCG Towers, # 8, P Kalinga Rao Road, Sampangi Ram Nagar, Bangalore — 560027

EXTRACT OF THE CONSOLIDATED & STANDALONE FINANCIAL RESULTS FOR THE QUARTER
AND YEAR ENDED 31 MARCH 2026

HLG

adding life to years

Date: 20th May, 2026 Company Secretary & Compliance Officer @ HINDU J A LEYL AND FIN AN [:E LIMITED Consolidated Standalone
N (Amount in Rs. Lakhs) (Amount in Rs. Lakhs)
Particulars
. . n . " Quarter Corresponding Year Previous Quarter Corresponding Year Previous
Corporate Office: No 27A. Developed Industrial Estate, Guindy, Chennai-600032. Tamil Nadu. iy | e | et | s [ | mmeeed | s | e
T TATA CAPITAL HOUSING FINANCE LTD Registered Office: Plot No. C-21, Tower C (1-3 floors), G Block, Bandra Kurla Complex, Bandra (E),
' ' Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Mumbai 400051. Website: WWW,hindea'ey'andﬂnaﬂCe.CUm, CIN: U65993MH2008PLC384221 (Refernote 1) | (Refer note 1) Audited Audited (Refernote 1) | (Refer note 1) Audited Audited
TATA Kadam Marg, Lower Parel, Mumbai-400013. CIN No. U67190MH2008PLC187552 PUSSESSIUN NUTIGE Total income 66,540 59,539 257,040 225,766 36,513 33,384 139,497 131,510
Net profit for the period (before tax and exceptional items) 3,316 1,362 7,150 5,696 3,857 1,680 6,500 5,440
Under Section 13 (2) of the SeELE’Irt’IISAatIIlODn ﬁgye(jsnstruction of Financial Assets UNDER RULE 8(1) qF THE S.ECURITY INTE.REST (FNFORC.EME‘NT) RULES'.ZOOZ Exceptional items, net gain / (loss) (3.191) (4.458) (4.752) (5,538) (3.482)
and Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the Whereas, the undersigned being the Authorized Officer of Hinduja Leyland Finance Net proft for the period (after tax and exceptional items) 404 677 2,278 4883 153 1,015 1,458 353
Security Interest (Enforcement) Rules, 2002 (“Rules”). Ltd (HLF) under the Securitization and Reconstruction of Financial Assets and - -
i . . Net profit for the period attributable to equity share holders of the 217 736 1,376 4,441 153 1,015 1,458 353
Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance | [ Enforcement of Security Interest Act 2002 and in exercise of powers conferred ooy
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13 (12) | ~ | under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 20 e samprahaneie meome St o) StrurabI 1 aduty share 0 e e oo e 1o e e
read with Rule 3 of the Rules already issued detailed Demand Notice dated below under | | 2002, issued a demand Notice dated 13-03-2026 calling upon the borrowers/ holders of the company
Section 13(2) of the Act, calling upon the ‘Borrower(s)/Co-Borrower(s)/Guargntor(s) (all co borrowers M/S Shifa Builders (Through Its proprietor Mr. Atiquar Rahaman), Equity share capital 14,930 13,942 14,930 13,942 14,930 13,942 14,930 13,942
f]mgu'a:jly Otr tOQGtR]er refe"etd to “t(')bllg(?rsyt)él-egal He['r(s)ll:l)-egal F;?\?rﬁsema'ttlt\]@(g)o“dsmd Mr. Atiquar Rahaman S/o Haji Md Sirajul Islam, Mrs. Raufun Nessa W/o Mr. Earnings per share (of Rs.10 each) in Rs Basic 0.15 0.52 0.97 317 01 071 1.03 0.25
ereunder, to pay the amount mentioned in the respective Demand Notice, within 60 days ; : . ) e T D
from the date of the respecive Notice, as per details given below. Copies of the said Notices Atiquar Rahaman who have availed loan against mortgage of property vide Earnings per share (of Rs.10 each) in Rs.Diluted: 015 0.52 096 312 011 o7 1.03 0.25

are served by Registered Post A.D. and are available with the undersigned, and the said
Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the
respective copy from the undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s)
ILegal Heir(s)/Legal Representative(s) to pay to TCHFL, within 60 days from the date of the
respective Notice/s, the amount indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below
in column (d) till the date of payment and / or realization, read with the loan agreement and
other documents/writings, if any, executed by the said Obligor(s). As security for due
repayment of the loan, the following Secured Asset(s) have been mortgaged to TCHFL by
the said Obligor(s) respectively.

Sr. | Loan Name of Obligor(s) Total Outstanding|  Date of
No.| Account ILegal Heir(s)/Legal Dues (Rs.) as on | Demand Notice
No. Representative(s) below date* Date of NPA
1. | TCHHF05440 | Shiv Kumar Rai (Borrower) Rs. 24,48,900/- | 12-05-2026
00100076076 | Mr. Raj Kishan Rai (Co- 10-05-2026
Borrower)
Mrs. Anita Rai (Co-Borrower)

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties : All
That Piece or Parcel of Bastu Land Measuring 4 Katha or 0.066 Acre, At An Annual
Proportionate Rent of Rs. 35=00 Only Per Decimal Payable To The Govt. of West Bengal
Now Represented By The B.L. & L.R.O., Rajganj, Recorded In Khatian No. 82 (R.S.), 175
(L.R.), Included In Part of Plot No. 85 (R.S.), 9 (L.R.), Situated Within Pargana -
Baikanthapur, Mouza - Dabgram, J.I. No. 2, Sheet No. 9 (R.S.), 32 (L.R.), Ward No. 41 of
Siliguri Municipal Corporation, Within The Jurisdiction of Police Station Bhaktinagar, Addl.
District Sub-registry Office At Bhaktinagar, Sub-division And District Jalpaiguri, in The State
of West Bengal And The Said Demised Land And Building Is Butted And Bounded As
Follows: By The North : Land of Dilip Singha & Others; By The South : Land of Dilip Singha &
Others; By The East: Land of Dilip Singha & Others; By The West : 6 Feet Wide Road.

2. | TCHHL05440 | Shailesh Jha (Borrower) Rs. 18,62,235/- | 12-05-2026
00100090589 | Mrs. Alaka Jha (Co-Borrower) 10-05-2026

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties : All
That Piece or Parcel of Land Measuring 8 Katha or 0.132 Acre (Classification of Land Bastu
And Proposed To Be Used Bastu), At An Annual Proportionate Rent of Rs. 1=00 Only Per
Decimal Payable To The Govt. of West Bengal Now Represented By The B.L. & L.R.O.,
Naxalbari, Recorded In Khatian No. 63 (R.S.), 991 (L.R.), Appertaining To Plot No. 2 (R.S.),
2 (L.R.), Situated Within Pargana - Hatighisa, Mouza — Budhkaran, J.I. No. 25, Within The
Jurisdiction of Police Station — Naxalbari, Under Naxalbari Gram Panchayat, Sub-division
Siliguri, Addl. District Sub-registry Office Siliguri — i At Ghoshpukur And District Darjeeling,
InThe State of West Bengal. The Said Demised Land Is Butted And Bounded As Follows: —
By The North : River; By The South : Land of Deo Raj Rai; By The East : 8 Feet Wide Kutcha
Road; By The West : Land of DilliRam.
Date: 21.05.2026

Place: West Bengal

Sd/-Authorised Officer,
For Tata Capital Housing Finance Limited

ESKOKO004732 of our Kolkata Branch to repay the amount mentioned in the notice
being Rs. 98,95,100.02/- (Rupees Ninety Eight Lakhs Ninety Five Thousand One
Hundred and Two Paisa Only) as on 13.03.2026 within 60 days from the date of
receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under
Sub-Section (4) of Section 13 of the said Act read with Rule 8 of the Security
interest Enforcement Rules, 2002 on this 19-05-2026.

The borrowers’ attention is invited to provisions of sub section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.

The borrowers in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of Hinduja Leyland Finance Limited for an amount as mentioned above with
interestthereof

Description of immovable property
Part | (Deed No. 05496)
ALL THAT land measuring about 7 decimal together with two storied building
measuring about 3276 sq.ft standing thereon forming part of L.R Dag no. 381, R.S
khatian no. 2186, L.R Khatian No. 4862, J.L no. 64, Touzi no. 11, Mouja-
Kaukepara, P.0 Debalaya, P.S. Deganga, under Berachapa Gram Panchyat, North
24 Parganas, Pin- 743424. Which is butted and bounded as:- On The North: By
two storied building; On The South: By vacant land; On The East : By two storied
building; On The West : By road.
Part Il (Deed No. 4715/2009)

ALL THAT land measuring about 8 decimal together with two storied building
measuring about 3276 sq.ft standing thereon forming part of L.R Dag no. 381,L.R
Khatian no. 5372, J.L no. 64, Touzi no. 11, Mouja- Kaukepara, P.0 Debalaya, P.S.
Deganga, under Berachapa Gram Panchyat, North 24 Parganas, Pin- 743424.
Which is butted and bounded as:- On The North: By two storied building; On The
South: By Road; On The East : By common passage thereafter owner others
building; On The West : By others property Sd)-

Date : 19.05.2026 Authorised Officer
Place: Deganga, Barasat For Hinduja Leyland Finance Ltd.

Notes:

the Statutory Auditors of the Company.

1. The above results for the year ended 31 March 2026 have been audited by the Statutory Auditors of the Company. The reports of the Statutory Auditors are unqualified. The figures for the quarters ended 31 March 2026 and 31 March 2025
are the balancing figures between audited figures in respect of the ful financial years and the published unaudited year to date figures upto the end of the third quarter of the relevant financial year, which were subjected to limited review by

2. The above is an extract from the detailed format of Quarterly Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the
Quarterly Financial Results are available on the websites of the NSE Limited (www.nseindia.com), BSE Limited (www.bseindia.com) and at the Company's website (www.hcgoncology.com).

_E Y IE_ For HealthCare Global Enterprises Limited

] Sdi-

5 Dr. Manish Mattoo

Bengaluru, 19 May 2026 = Executive Director, Chief Executive Officer and Chief Financial Officer

@ PnbL Housing

Finance L
Enar Ki Baat

APPENDIX -1V-A - E-AUCTION-PUBLIC SALE NOTICE of IMMOVABLE PROPERTYI/IES
E-AUCTION-SALE NOTICE FOR SALE OF INMOVEABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
XXl ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT ) RULES, 2002 )
Reg. Off.:- 9" Floor, Antriksh Bhawan, 22 Kasturba Gandhi Marg, New Delhi-110001, Phones:-011-23357171, 23357172, 23705414, Web:-www.pnbhousing.com

B.0.KOLKATA: 5th Floor South Block, Premises No. 7 KYD Street, Kolkatta-700016

Notice is herebygiventoth%publicin
mort e:‘ged/charuged to the Secured
Limited/Secured Creditor, will be sold on “AS IS WI

mortgagor(s

eneral and in particular to the borrower(s) & guarantor(s) indicated in Column no-A that the below described immovable property (ies&ndescribed in Column no-D
reditor, the constructive/Physical Possession of which has been taken (as described in Column no-C) by the authorized Officer of M/s PNB Housing Finance
( HERE S T 1S and WHATEVER THERE IS BASIS’
borrower(s)/mortgagor(s)/Legal Heirs, Legal Representative, (whether Known or Unknown), executor(s), administrator(s), successor|
since deceased) as the case may be indicated in Column no-A under Rule-8(6) & t
conditions of the sale, please refer to the link provided in M/s PNB Housing Finance Limited/secured creditor’s website i.e. www.pnbhousing.com.

ASIS” as per the details mentioned below. Notice is herebg given to
s&, assignee(s) of the respective borrowers/

of the Security Interest Enforcement Rules, 2002 amended as on date. For detailed terms and

assets except what is disclosed in the Column No.-K.

not limited to the title of the documents of the title per aining}hereto available witl

making Offer(s). The bidder(s) has to sign the terms and conditions

Rules, 2002, the bidder(s)/the purchaser is legally bound to deposit 25% of the amoun
e remaining 75% of the s sale consideration amoun

the sale confirmal

-1800120 8800, E-Mail: @pnbhousing.com, is au

R S W e T PraperhE) soAgaged R || S (e | Dl | Retnor [ech
o BorronR R e | Patets) | Son (o) pertictgyortaas L R R R R Y P T O
HOU/KOL/0318/511880 Rs. Physical | All That One Flat, Being Residential Flat No. 101, On The| Rs. Rs, [24-06-2026| Rs. |05-06-2026,|25-06-2026,( Not
AJAY PRATAP SINGH  |32,06,744.57/- [ Posses- |First Floor (flooring- Mosaic%, At The Southern Side Of The|48,61,000/4,86,100 10,000| 10.00 AM - | 02:00 PM - |Known

CHAUHAN, NEHA SINGH | 14-07-2025 sion  |Ground Plus Four Storied Building, Measuring An Area Of 5.30 PM 03:00PM
B.0.: KOLKATA 1250 Square Feet Built Up Equivalent To 1500 Square Feet Super Built Up Area L inq And Situated At Bastu Land Measuring About 4 Cottahs, 1
Chittacks And 34 Square Feet Be The Same A Little More Or Less Together With Building Standing Thereon, Lying And Situated At Holding No.
41/1, Jelia Para Lane, Salkia, Police Station Golabari, Pincode 711106, District Howrah, Under Ward No. 12, Within The Limits Of Howrah
Municipal Corporation, District Registry Office At Howrah, Being Butted And Bounded As F—‘ollows:_On The North: - By Holding No. 41, Jeliapara
Lane, On The South:- By Municipal Drain Then Jeliapara Lane; On The East:- By Holding No. 41, Jeliapara Lane; West:- By H.m.c Ward Office.
HOU/KOL/0918/583883 Rs. Physical | All That Piece And Parcel Of One Flat Being Flat No. 3a/2,_ Rs. Rs. [24-06-2026( Rs. |05-06-2026, 25-06-2026, [ Mondira
RAKESH KUMAR SHAW, |27,38,297.91/- | Posses- Havin8 Super Built Up Area Of 970 Square geet On The 2"d(31,34,000( 3,13,400 10,000 10.00 AM - | 02:00 PM - | Ghosh -
MADHUMITA SHAW -~ | & 17-12-2021 |  sion  |Floor 0f The Building Lying And Situated On A Piece And 5.30 PM 03:00PM | Vs-
B.0.: SOUTH KOLKATA Parcel Of Land Admeasuring 5 Cottahs, 4 Chittacks And 25 Square Feet On Actual Measurement Found To Be Admeasuring 4 Cottahs 'QXB;ELF’
And 5 Chittacks At Holding No.11/1, A.c. Sarkar Road, At Mouja Dakshineshwar, ParganaKohkata, CGomprised In J.1.no. 4, Re. Sa. No. | “553
I, Touzi Nos. 63, 163, 166, 168 And 222, Khatian No. 474, Dag No.875, District 24 Parganas @orth), 'olice Station Belgharia, Ward DRTIIl
No. 13, Within The Ambit Of Kamarhati Municipalityand Which Is Butted And Bounded As Follows:- On The North By Municipal
Passage; On The South By Common Passage; On The Eastb Y Four Storied Building On A.c. Sarkar Road And Land Of Minati Das; On
The West By Common Passage And House Of Mr. Raj Kumar Singh And Jahar Banerjee, Premises No. 12, A. C.sarkar Road:
*Together with the further interest @18% p.a. as applicable, incidental expenses, cost, charges etc. incurred upto the date of payment and/or realization thereof. ** To the best

knowledge and information of the authorized Officer of PNB Housmg Finance Limited, there are no other encumbrances/ claims in respect of above mentioned immovable/secur:
\ e Further such encumbrances to be catered/paid by the successful / 0s
Burchaser(s /bidders are requested to independently ascertain the veracity of the mentioned encumbrances. (1.) As on date, there is no order restraining and/or court injunction
NBHFL/the authorized Officer of PNBHFL from selling, alienating and/or disposing of the above immovable properties/secured assets and status is mentioned in column no-K (2.) The
prospective purchaser/bidder and interested parties may independently take the InSRBCtIOn of the pleadln% n the proceedings/orders passed etc. if any, stated in column no-K. Including but
/ 1 the PNBHFL and safisfy themselves in all respects prior to submitting tender/bid application form or

tions of this auction alomt; with the Bid Form. (3 M
| _ 1 ( unt of sale price, émcluswe of earnest money?_lon the same day or not later than next working day. The
sale m%}; be confirmed in favour of (bidder(s) only after recew)t of 25% of the sale price by the secured cre [ :
2002. S _ has to be deposited by the purchaser within 15 days’ from the date of acknowledgement of sale confirmation letter and in
default of such dBFOSIt, the authorized officer shall forfeit the part payment of sale consideration amount within 15 days from the date of expiry of mandatory period of 15 days mentioned in
 sale ion letter and the property/secured asset shall be resold as per the provisions of Sarfaesi Act. (4.) M/s C1 India Private Limited would be assisting the Authorised
officer in conducting sale through an e-Auction having its Corporate office at Plot No. 68,
assistance related to inspection of the property or obt_ammg the Bid Documents and for any
thorised Person of PNBHFL or refer to www.pnbhousing.com.

3" Floor, Sector 44, Gurgaon, Haryana 1

@
o

urchaser/bidder at his/her end. The prospective

.) Please note that in terms of Rule 9(3) of the Security Interest (Enforcement)

creditor in accordance with Rule 9(2) of the Security Interest (Enforcement) Rules,

, 22003 Website -www.bankeauctions.com For any
other query or for registration, you have to co-ordinate with Indra Sen Yadav, Toll Free No.

PLACE : KOLKATA _ DATE :- 21.05.2026

SD/-AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED




